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Date of Order: 29-01-98. 

Hon' ble MrJustice S.N.Mallick,Vice-Chairman. 
Present: 

H,nb1e Dr. ,C.Sama, Administrative Member. 

PAR ThA SARATHI DATTA 

-vS- 

UNION OF INDIA & ORS. 

P.r the petitioner; Mr.P.K.Nandi,c.unsel. 

For the respondents:Mrs.U,sanya1,cosel. 

Heard on: 2-01-98. 

OR D E A 

S.N.Mallick.V.Q. 

Atthe time of hearing this application on 

a&nissi.n, the ld.c.unsel appearing for the petitioner 

submits that the petition is defective as some materials 

have not been disclosed in the petition and the person who 

has been appointed as EP, has not been made a party. On 

this submission, he wants to withdraw this application. 

Leave is granted to the petii.ner tè withdraw 

the application and to file a fresh onf it not otherwise 

barred bylaw. The instant application is dismissed as ithdrawn. 

No c.stâ. 

C. Sarma) 
Member(A) 

(S.N.Mallick) 
VjceChajnnan, 

FA 


